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Separate paging is given to this Part in order that it may be filed
as a separate compilation.

MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION

New Delhi, the 10th May 1967

G.8.R. 709.—In cxercise of the powers conferred by section 23 of the Passports
Ourldinance, gﬂ? (4 of 1967), the Central Government hereby makes the following
rules, namely:—

1. (1) Short title and commencement.—These rules may be called the Passports
Rules, 1967.
(2) They shall come into force at once.

2. Definitions.—In these rules, unless the context otherwise requires,—
(a) “Form” mesns a form set out in the Schedule;

(b) “miscellanecus service” in relation to a passport or travel document
includes—

(1) varying the entries in a passport or travel document;

(i) makin% fresh endorsement on a passport or travel document in respect
ditional foreign countries;

(iii) issue of a du licate passg

ort or travel document in lieu of a gassport '
or. travel document w

ich has been lost, stolen or damaged;

{iv) an%/ other service in respect of a passport or travel document which
he holder thereof may require;

(c) “Ordinance” means the Paassports Ordinance, 1967;

( 211)
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(d) “Schedule” means a Schedule appended to these rules;
(e) “section” means a seclion of the Ordinance.

3. Passport authorities.—(1) In addition to the Central Government, the officers
specified in column 2 of Schedule I shall, subject to the provisions of sub-rule (2),
be the passport authorities for all purposes of the Ordinance and these rules,

. (2) Nothwithstanding anything contained in sub-rule (1) an offlcer referred to
in column (2) of Schedule I shall, for the purpose of issue of a passport or fravel
document, exercise jurisdiction in respect of applications for such issue made by

persons ordinarily residing in the States specified in the corresponding entries in
column 3 of the said Schedule:

Provided that in exceptional and urgent cases the said officer may entertain an
application for the issue of a passport or travel document from a person residing

in any other State and may issue a passport or iravel document for & period not
exceeding six months,

4. Olasses of persons to whom the classes of passiports and travel documents may
be issued.—The classes of persons to whom the classes of g_assports and {ravel
documents referred lo respectively in sub-section (1) and sub-section (2) of section
4 may be issued shall be as specified respectively in Part I and Part IT of Schedule

5. Forms of applications.—An application for the issue of a passport or travel
document or for the renewal thereof or for any miscellaneous service shall be
nade in the Form set out for the purpose in Schedule III and in accordance with
the procedure and instructions set out therein.

6. Financial guarantee.—An application for the issue of a passport or travel
document shall be accompanied by a guarantee executed in the Form set out in
Schedule IV:

Provided that no such guarantee shall be necessary in respect of an applicant
in the following cases, when he,—

(1) furnishes a certificate from a Stipendiary Magistrate of the Firgt Class
or from an officer not below the rank of Deputy Secretary to the
Governinent;

(ii) pays income tax or property iax;
(iii) furnishes an entry permit issued by a foreign Government in his favour;

i d t of India under the Indian Emigration Act, 1822 (7 of 1922)
G prg}c&e tieo Lémcialoyer has furnished the requ?red security deposit;

(v) proceeds to the United Kingdom on an employment voucher;
(vi) proceeds on scholarship or fellowship;

(vii) proceeds on pilgrimage or for other purpose to neighbouring foreign
countries;

(viii) furnishes a ticket in proof of the journey to a foreign country and return
therefrom.

sayable i lication made
_ Fee payable on applications.—The fee payable on every app
unger rule‘p5};xhal1 be at the rates specified in Schedule V.

: i 1 be
__All fees payable in respect of such applications sha
ren?i'ttg?illt‘:»a;t:ggn%fy t::ger to, or paEi ¥n cash at the counter of, the passpfrtfa;g;gﬁ
rity concernéd, stating in the coupon or receipt the particulars in respect o 1

such fees have been remitted or pald.

orms t

passports or travel documents—A passport or travel documen
issx?édrundexl.otfhe Ordinance shall be in the Form set out for the purpose
Schedule VI,

PMJSDO‘ rt shall
j g rta or travel documents.—(1) An ordinary passpo
con%i%ule}ui:xa‘fig;‘cg for a period of ‘hreg years from the date of issue. 4
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(2) An emerfency certificate shall continue in force for a period of six months
from the date of issue.

(3) An identily certificatle shall continue in force for a period of one year from
the date of issua.

11. Issue of additional passports or travel documents in speclal circumstances.—
A person holding a passport or travel document shall not be entitled to another
passport or travel document unless he surrenders to the passport authority the
passport or travel document already held by him:

Provided that separate passports or travel documents may be issued to the
same person in respect of different countries if it is necessary so to do for facilitat-
ing his visits to such countries,

12. Appellate authorities.—For the purposes of the Ordinance and these rules,
the appellatc authority to whom an appeal shall lie from an order specified in
column 1 of the Table below shail be tnat specifled in the corresponding entry of
column 2 thereof:—

Orders appealed against Appellate authority

1. An order of the passport authority other than
the Central Government under—
(a) clause (b) or clause (c) of sub-section (2)
of section §; or ‘The Chief Passport Officer, Ministry of
() clause (b) of the proviso to section 7; ? Extzinal Affairs, New Delhi.

or
(¢) sub-section (1) or sub-section (3) of sec-
fion 10,
2. An order under sub-section () of section 10 7| Secretary, Ministry of External Affairs,
of the authority to whom the passport gutho- >  New Delhi,
rity i3 subordinate, §

13. Fee payable in respect of appeal.—Every petition for appeal shall be ac-
companied by a fece of twenty-five rupees which shall be paid in cash at the trea-
sury and a copy of the receipted challan shall be enclosed with such petition.

14, Procedure to be followed by appelinte authority.—On receipt of an appeal,
the agpellate authority may call for the records of the cagse from the authority wheo

passed the order appesled agailnst and afler ?iv!n the appellant a reasonable
opportunity of representing his case pszss flnal orders.
SCHEDULR 1
(S22 rule 3)
Serial Passport Awth:itics Jurisdiction
No. i R
(@) @ 3

1 (a) Regional Passport Officer, Bombay, The States of Maharashtra and Gujarat.
(Regional Passport and Emigration
‘Office, Bombay)

() Assistant Passport Officer, Bombay, Do.
(Regional Passport and Emigration Cfice,
Bombay). g
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(1)

@

3

6

7

8

(¢) Public Relations Officer, Bombay, (Re

gonal Pasgport and Emigration Office,
ombay).

(@) Regional Passport Officer, Calcutta,
(Regional Passport and Emigration Office,
Calcutta).

(6) Public Relattons Officer, Calcutta, (Re-
gional Passport and Enngration Office,
Calcuttas),

(a) Regional Passport Officzr, Dclhy, (Re-
gional Pawssport and Ermgreanon Ofice,
New Delhi).

(b) Asswstant Passport Ofiicer, Delhi, (Re-
gional Passport and Emigration Office,
New Delhi).

(c) Public Relutions Office», Delhi, (Regio
nal Passport and Emigratien Office, New
Delhi)

(a@) Regional Passport Officer, Lucknow,
(Regional Passport Office, Lucknow),

(b) Public Relations Officer, Lucknow,
(Regional Passport Office, Lucknow).

(a) Regional Passport Office;, Madrus, (Re-
gional Passport and Emugration Office,
Madras).

(%) Asustant Passport Officer, Mgdras,
(Regonal Passport and Lpogration Office,
Madras).

(¢) Public Relations Officer. Madras, (Re-
gional Passport and Cmugration Office,
Madrds).

Chuief Secretary, Uniont territory of Goa,
Daman and Diu, Panay

Chief Commussioner, Uion terrifoiy of
Ancamen and Nicobo. Islands

Consular Officer in gn Indlan Mission/Post
- outside India.

The States of Maharashtra and Gujarat.

The States of West Bengal, Bihar, Onssa,
Assam (ncluding North East Frontiey
Tract) and Nagaland and the Union ter-
ritories of Tripura and Manipur.

Do.

The Union territories of Delhi, T{imachak
Pradesh and Chandigarh and the States
of Punjab, Haryana, Jammu and Kashmiw
and Rajasthan, »

Do,

Do.

The States of Madhya Pradesh and Uttar
Pradesh.

Do.
The States of Madras, Andhra Pradesh,
Mysore, Kerala and the Union territories

of  Laccadive, Minlcoy and Anundivs
Islands and Pondicherry

Do

The Union territortes of Goa, Daman and
D1u and Dadra and Nagar 1Tavel.

The Union territory of Andaman and Nico-
bar Islands

The area withun the Consular jurisdicton o
the Indan Mission or post concerned.
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ScHrpUrF 11
{Sce rule 4)
PART I—-PASSPORTS

Classes of Passports Classcs of persons towhom issuable
1 2
I Ordinary Passports Ciwzens of India.
IT ) ticial Passports . ) . . (1) Government officials and non-officials

when their passages are paid by the
Government gnd the members of their
farnubies, when such members also proceed
out of indm at the expense of Govern-
ment;

{2) officlals of the Reserve Bank of India,
the State Bank of Indig, Corpdrations
and Undertakings owned or controlled by
the State, proceeding out of India for
technical training;

(3) permanent Government officials on de-
putation to foreign Governments, the
United Nations Oyrgarsation and 1ts
speciahscd Agencies and the members of
their families, provided such deputation
13 arranged through the Government of
India,

(4) Government offictals sponsored by the
Ministrics 1 the Government of Indig
and their departments, for attendm
international conferences, semihars an
meenngs or for undepgoing tramming either
ndependently or undcr any of the scholar-
shups schemes for the time bemyg in force
where the deputation out of India 1s tregted
u3 duty and they are allowed to dpaw their
Zuty pay and allowances 1n India;

(5) anmmediate relative of &n officer be-
longing to the Indian Foreign Scrvice
such as widowed mother, widowed mother-
ii-law, dependant sister, dependant bro-
ther and not a distant relative such as
cougin, uncle oy aunt, subject to the con-

el Jdrtion that the relative 1 dependant on the

i Officer and 1s proceeding out of India
wih g view to reside with the office; 1n
the piace to which he 1s deputed,

Note-—The following persons shall not be
cnutied to the sssue of official passports
namely ‘-

v empleyees of the Indian  Airlines
Coyporation and the Air-India Inter-
naucng! Corporation,

5 persons sponsored by Government
depaniment  tor  attending interna-
nopal confcrences, seminars and
reetings or for studies or tramng
outstde India either independently




216 THE GAZETTE OF INDIA EXTRAORDINARY [PART II—

or under any of the scholarship
schems for the time being in
force when such persons go on
study leave or leave of any other kind;

{¢) persons proceeding outside India at
their own coxpense on commercial |
and othey puposecs although a de~
partment ol the Government certifies
that such purpose would be to
Government intepest,

I1I. Diplomatic Passports ; . . . (1) Officers of thc Indian Foreign Ser-
vice;

(2) A person having diplomatic status either
pecausc of the nature of his foreign mis-
sioft or because of the position he holds;

(3) Following membe;s of the family of an
officer of a persont referred to in item (1)
or item (2) above when travelling with or
joining such officer or person at Govern-
ment expense ~—

Wife or official hostess, as the ease may
be, husband, son and daughter,

PART II—TRAVEL DOCUMENTS

Class of Travel Documents Classes of persons to whom issuable
I 2
I. Emergency Certificate ; . . . Citirens of Indig outside India who have been

refused passports or whose passports have
been impounded or revoked.

II. Certificate of Identity . . . . Peysous exempted under section 21 from the
provisions of clause (@) of sub-section (2)
ot section 6,

Scagruie II1
(See rule 5)
N FORM EA(P) 1
A’pplication for the issue of an Ordinary Passport
(To be made In duplicate)

To :

The Regional Passport Officer ...... . ... .. oieiiiiniierenaarosacnenanasrns
Duplicate application The District Magistrate,
aul?mitted gz? The ge lut)tr Commissioner, -
through The Collector, @ peeeves

. . The Sub-Divisional Officer,
Tha Commissioner of Police,

8ir,

i hereby apply for an Ordinery Passport. The }gassport fee of Rs. 15.00 has
been remitted Ey Money Order/paid and the receipt No........... dated ......
PR T issued ot ..........c...., i3 attached herewith,




Sza, 3(1] THE GAZETTE OF INDIA EXTRAORDINARY 217

I solemnly declare that I am a citizen of India and I have not lost, surren-
dered or been deprived of my citizenship of India and that the information
given by me in reply to the Questionnaire is true.

Yours faithfully,

Date.........c...ooven... (Signature of applicant)

QUESTIONNAIRE
Particulars and Descrintion

1. Full name, with alias, if any (in capital letters).

2. Have you ever changed your name? If so, what
was your previous name(s)?

3. Are you married or single?

4. If married woman/widow—
(a) State maiden name

(b) State husband’s or late husband’s nationalitly,
name and place of birth snd sddress.

(c) If married to a person who is not a citizen of
India, state place and date of marriage.

5. (a) Place (village, town district etc.) of birth.

(b) Date of birth (attach documents ia support,
if available.)

8. (a) Permanent address
{b) Present address

7. ‘ (a) Profession

(b) Present occcupation giving full details includ-
ing monthly income.

8. Educational Qualifications,

9. Personal particulars:—
(i) of applicant.......c-v0eus
‘ (a) Height (in M. Cm.)
{(h) Colour of eyes
(e) Colour of hair
- (d) Visible distinguishing marks, if
. > any.
(i) of children, if to be Full Name Date of Sex I B
ineluded in the passport. birth*
» L
2.
3.
4,

*Please attach three certified copies of photographs (size approximately
35 Cm X 3 Cm.) and a birth certificate of each ehild.

10, (a) Father's nume

(b) Place and date of birth. If the date of birth
is not known, approximate age
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11,

12,
13.

14.

15.
18.

17.

18.

19.

21

MA—

-

|PART II—

(a) What was your father’s nationality—
(i) at the time of your birth?
(ii) on the 26th January, 18607

(b) If he had acquired sllen nationality when did

he do so? Particulars of any travel document
held by him,

Mother's name and place and date of birth?

How long have you been contmuousiy residing in
India?

Have you at any time resided abroad, including
Pakistan? Siate countries and periods. If resident
in Pakistan, date of migraticn therefrom.

What was your occupation while residing abroad?

Were you ever repatriated at Government expense
from any cctntry abread? I so, give particulars
and state whether you have raimbursed the expen-
diture Incurred in connection with such repatria-
tion giving date and place of reimburnement.

National Statuz:
(s) What I vour nationality?
{(b) Are you a citizen of India by birth?

(c) Are you u citlzen of Indin by registration/
naturalization? I sc, atiach cexiilbecats,

Did you ever nossnss sny ~ther nationality? if so,
what? .

Have you (or any your of children, if to be includ-
ed In the passpori; been cunvicted by a court in
Indla for any offance ani sentenced %o !mprisonment
for not less then two y=srs, ff so gzive date and
particulars.

Have you (cr your children, if to be included in
the passpori) heia or been iuciuded La & passport
or travel document cefcre? If so, give particulars
(number, place and date of issue). Ilave the parti-
culare been deleted in the pasapert or travel docu-
ment and i ro, by vwhom? Cive evidence in sup-
port, ‘

Have you evar zpnlied for o passport? Tf go, give
the fo ow@:‘ag particulave:

ta) Auihoiity to whom appiicaiiox wes made.

{b) Whether passporl was fsgued/yatused,
(¢) T {zanad, glve passport portienlics.

(d) Whether the passport was ever jmpounded or
revoked.

Names of countries fox which passport ig required?
Whet {e the purvose of your wisit ehroad?
How de you propcse o suppori yoarself c{utaide

- India?

Addresges in india duaring foe last Iwo vears.

 ————————
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28. Names and addresses of two responsible persons in

your locality who would be prepared to vouch for ‘

you. i

Verification Certificota

T hereby certify that I have known Shri/Shrimati/Kumari
son/wife /daughter of for miore than two years. The applicant
is financially szound,

T have satisfled niyseir {nat the puciiculurs furnished in the passport applica~
tion are correct to the besi of my knowiedpe,

LA RS

I regard the applicant a suiteble person io be counslidered for the issue of a
passpo

i ™
omcenvtvl'nilllO:lm.l -----
Telephone:
Signature, ... ...
NMarag in block letters:
Designation
Uiiice Seal:
Resldence.

a e wgowsseagseny

Plece.........
| B[] (AR,
Caution: This is an imvortant document and snculd be signed after due con-

gideration (1o be signed by an Officer act below the rank of Deputy
Secretary or Stipendiary Magistrate First Clasgs).

Speclmen Signature

{For Official use only)

Remarks:—
SIgnatur... .iiiini piiisms ivomei
Date...........
Seal
(Fm‘ wge of Peotestor pf Nmigrants)
Signature.........v....
Date ,........ P S
Seal
{Nrdere of Regional Passnort Officer)
Beal

Signature........
Date
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SceEFDULE IIT
(See rule 5)
FORM EA(P) 2

Application for the issue of an Ordinary

Pagsport ¢ behadf of a gerdon Yelow 18 years of age
{To pe made in duplicate)
To
The Regional Passport Officer,........

Duplicate spplication
submitted on————-—-

through
The District Magistrate,
The Deputy Commissioner,
The Collector,
The Commissioner of Police
Sir,
I. the undersigned .. .. ... .. .. .. . . ih ih e e e e
residing at IR v e & W L) aea - LA L Tew .. - -
hereby apply for the issues of a rﬂ‘*"poﬂ to

of whom I am the parent/legal guardian.
I undertake to be entirely responsibie for a.. his/her expenses.

The passport fee of Rs. 15 has been remitted by Money Order/paid and the

cash receipt No. ........... dated ........... issued at ........ .... is attached
herewith.
I solemnly declare that Shri/Kumari ... .... Is a citizen of

India and he/she has not lost, su mmrsrm or "been deprlved of his/her Citizen-
ship of Indla and that the information given in respect of him/ her in reply to

the questionnaire is true.
Yours faithfully,

(Signature of applicant)

I QUESTIONN

(NB-—Items 1-13 helow relate to the person on whose behalf the appleation
is made)

1. Full name, with alics if any
(in capital letters).

1. (a) If there has been 2 change 50 neme,
State previous name.

2. (a) Place (village, town, district ete.)
of birth. .

(b) Date of birth.
3. Address in Indis.
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4. Pergonal particulars:

(a) Height ......... v IO G eewisibin e crm.
{b) Colour of eyes ......coivvtrennns
(c) Colour of halr ............. ...,
(1) Visible distinguishing marks, {f
BOY v o somemnes sslbonns s v e

4. (a) Educational qualification (attach attested copy
of certificate, if any).

3. Father's name, place snd date of birth, and
nationality at the time of birth of person on
whose behalf application ig being made.

6. Motﬁfr’s name, place and date of nirth, and nationa-
V.

7. Husband's name, ploee and date o7 birth and natio-
nality.

B. Length of continvous residence In India, with
dates and piaces of residence. '

8. Has he/she at any time resided abroad including
Pakistan? Stale countrizs snd eriods. If re-
sided in Pakistan, date of migration therefrom.

10. National ‘status,
(a) What is his/her nationalily?
(b) Is he/she a citizen of India vy birth?

(¢) Is he/she a citizen of Indisa by registration/
naturalization? I{ so, attach ceriificate.

11, Did he/she ever hold a passport or travel docu-
ment hefore? T1f eo. zive particulars (number,
place and date of i=sue).

N.B—If st{ll in his/ber nosgsessicn, the passport or
trevel document should be aitached to this
application. 1f uot, state what has haeppened
to it.

12. What iz the purpoze of *the vislt =broad?
Give full details,

13. What ig tne counfry of final destination? What
. countries will he/she be touching or passing
throtight,
14. Hag he /she been convicied by a court i India for
“any ofence =and sentenced io imprisonment for
not less than two yzars; If 50, glve date and
particolars.
15. Names and addresses of two responsible persons
{n the locallty who would be prepared to vouch
for the applicant:

(&N

5

Py

Specimen cignsiurs of the person en whose behalf the application is being
made. :
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(For Official use orly)
REMARKS:— *
Seal

Signgutre ... ..
Date

(For uge of Protecior of Emigrants)

‘SBeal

CIEDAULTE ... .. v v e ek ea ae

‘I;—“:"“e e L) e L

(Orders of Regicr.cl Passport Officer)
Beal
SIFDAUITE v o o6 ww ww oo s ma e

% 5
Date . .o .0 w0 s awe ba s e mes

Scampuir Iil
(See rule b)
FORM EA (P) 3

Application for the Issue of a Diploriatic Passport/Officlal Pasport.

1. (a) Surname (in block letters).
(b) Personal and/or other namuwi.
if any (In block letters).
(c) Aligses, if any (in Dlock lctiera).

2. Profession.

3. Present appointment.
4, Permanent home address.

8. Present addres:,

6. (a) Place (village, town distrlct ets.) of birth.
(b) Date of :birth.

7. Father’s/husband’s name

8 Personal Particulargi—
(1) of applican’
‘a) Height .....covviiiiiiirnacennss
(b) Colour of eyes ..
(=) Colour of hair .. ... .. .. s w0

(<) Visible distinguishing marks, if
any
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(1) of child/children, Full name Date of Sex
if to be included birth

in the passport,

9. Particulars of paasport,
it any, held at present.

N.B.—The pas:port should be submitted together with this application.

10. Counfries to be visited on officlal duty, with the
exact nature of the duty and duration of stay:

Name of country Exact nature of official duty Period of stay dngmg approxi-
mate dates

11. Mode of travel and routie;

Place .......
Date

59 8 P8 § % g w B Uy wdAlasar ¥ E e R TATyarad AATIE 5 B W

Signature of applcant .... ..... — o

{To Yo [illed it applicable)

I certify that ...........

(full name and designation)
is proceedinz out of Indla on official duty as indicated under item 10 above.

9488w ¢ s g6 e avaby

Place ....cooivinivnne

Date ...icccovvvvinnnne
Signature of Head of Office
Designation ............ . ieiiiiians

Specimen signature ot
applicant.
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Scuepurr II1
(See rule B5)
FORM EA (P) 4
Application for the Issue of an Emergency Certificate

I, the undersigned ... ..... ... i i ... at present ra-

siding at . S hereby apply for the issue
of an Emergency Certlﬁcate for travel w mdia

I solemnly declare that I was bornat . ..............cvecev. ... ON y
I am & citizen of India.

I solemnly declare that all the narticulars glven by me in respect of this
application are true.

I hold ..... ..... ... un ... . passport/travel document No...
dated ...... v.... Issued at . ............ by .. ... .... which is sur-
rendered herewzth or

I do not have any passport or travel document.
_ Presonul Farticulars
1. Full name, with aliases, if any (in capital letters).

2. Have you ever changed your name? Jf so, what
was your previous name?

3. If married woman/widow
(a) State malden name

(b) State husband’s or latc husband’s natjonality,
name and place of Lirih.

(¢) If married to an alien, state wlace and date of
marriage.

4, (a) Place (Vliliage. town, discrict eic.) of blrth:
(b) Date of birth:

. Present naticnal stafus,

. Name of father

. Profession.

Addresg in Tadia,

. Address akroad.

10. Height.

11, Colour of Hair,

12. Colour of eyes.

18. Visible distinguishing marks, if any,

14, If held a passport or travel aocumant and not sur-
renderad ,nlong with this zpylicetion, the reasons
therefor;

o O 9 O o

Specimen signature of
applicant

v
wsubE ®iuvEssrasrEsNbabsbAapEgIAY L

Signature of epplicant
Date. .

Particulars of child/children helow the age of fifteen accompanying:—
Name = Date of birth , gex
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Scurpure II
{(Sze rule H)

FORM EA (P) 5
Application for the Issue of a Certificate of Identity

I, the undersigned............... .. wieeeee... @t present reslding at
heleby apply for a Certificate of Identity
20T APAVEL 10 ... ... it e eeereeeree o tareann s

1 solemnly declare that T Was bor At .« ovee ot ie s e e e tsiirrnaeneanns
on the.. SiE b g fea e el v . P

I am of ... nationality/stateless and
have not obtained a passport “becauss. o Seprare ) R R e LB

I solemnly declara that all the particulars given by me In respect of this appli
cation are true.

: I further declare that I have no other passport or travel document in my posses-
sfon,

I attach the following documents:—
Residential Permit.

Three unmounted Passport size thotogrsphs—one copy duly countersigned by
the Local Police Authority.

Personal Particulars

1. {(a) Surname (Iin Flock letters)

(b) Personal and/or other names, {f any (In block
letters).

¢) Aliases, if any (in block letiors)
lace and date of birth.

. Nationality of origin.

. Present National Status.
Name of f{ather

Name of mother.

. Prefession.

. Present occupatilon.

- Perlod of regidence in India.

. Last permanent address abroad.

© B N AT W b

e
O

. Present acdress.

Height.

. Colour of heir.
} 3

pd b
XY

Colour of gyce.

bt b
G

. Visible disiinguishing marks, if any.

Specimen signature
of applicant.

Signature of applicant
Dated ........ i
Pal‘ticulola of ci‘uld,uuldl\.n belew the age of fifteen accompanying:—
Name ) Date of birth Sex
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[ParT II—

ScHEDULE I
(See rule 5)

FORM EA(P) 6
Application for the Renewal of a Passport or Travel document '

NOTE.—-—Ad;}pIication for renewing the period of validity of a passport must be made
1é'ec§ t_% the passport eachority in Indla or to an Indian Mission Post out.-
Bide Indisa,

I.iviiiiiiiiiiiiice .. the undersigned at present reslding at............. ...
hereby apply for renewing

the period of validity for a further period ot
yea:"gs) of passport or travel document Nao. . cessnasianeenn., . lesued to me at...........
on the ............... ,

.....

I have paid the prescribed fee in cash at the counter/remitted the fee by Money
Order and Receipt No. ................. dated

werervesvianinaniee.. 183Ud At ... it
is attached for refersnce.

*1 declare that | have nov i0st cor surrendered my citizenship of India since the
above passport or travel documeni was lssued to me,

I solemnly declare that ail the particulars given by me in respect of this appli-
catlon are frue,

I further declare that I have no

ather passport or travel document In my
possession.

Particulars of Apnplicant
1, Full name (in block letfars) -—-

2. Place and date of bBlrth e —minenans

3. Permmanent AQAresg—-—r-msomeeo—me

4. Profession and present occupation
(Give delalls)

5. Whether rnsriied or single

6. If married womean/widow ;-—
(g) Malden name
(b) Husband’s/late husbend’s nationaiity, name and place of

—————

7. Purpose for which Reneval is Required T

M 4 e T e B —————

Date -

{Signature of applicant.)
*To he ftlied n when appileerle,
Segeptie JIIT
. {(¥ee rule 5)
= FORM EA(P) 7
Application jor additional endorsements
A Fuil name -
. Son;wite/daugliler of -——- -
3. Address - P
4. Professlon -—
5

B bt

ey e S e T R

. Present cecupation: ——e—mm—
(Givipg full details)
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=% = -

-5 Educational qualifications - = = -

-

» Number, data and place of issus of pasaport/travel
document held and date upto which it is valid

§. Countries for which valid e

9. Country/countries for which additionm
andorsemen: ~ow rogquired -— - o

10. Reasons for additional endorgement asked for

11. Amount of fee, if any, pald and particulars thereof
Dated —— - e

Signature of applicant.
Sciispyte 11§
{Seon yulm 53
PCRM FA(P) 8
Anplication for misceloneous services
1. Full name -——.--
2. Father’s/husband’s name,

3. Address -

4. Number, date and place of issue of pgssport or
travel document held and date upto which it
continues iu force

5. Nature of gervice required

o

. Amount of Tez, if any, waid and particulars thereof
Date

Signature of applicant

Scrspvre 1M
{See Tule 3)
FORM EA(Y Y

Application for the um.«, of a new ;,usupm OJ travel document when all the pages
of the passport o (ravel docuinent held by the epplicant are used up.

1. Full Dame — s

2. Father's/husband’s name -—— - =

3. Address ——- .

4. Number, dete and place of issua of nassport or
travel (iocumeﬁf heid and date urto wrnich it
continues in force

5. Amount of fee, if any, paild and aiticuiers thereof
Diate i

Placé e e S e o RS

Signature of applcont
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e e —e

ScHEDULE III

(Hee rule 5)
FORM EA(P [y

Application for tie ssue 0f « guplicaie passport or travel document in li
eu of the
passport or travel dociement which has been lost, stolen or damaged, To be fnade
i u(.ylica.ze)

1 Full name

t3

. Father's/husband’s name

Profession

Place and date of birth

Domicile

Height......... . ......M........ ... ... Cm.
. Colour of eyes

Colour of hair

Visible distinguishing mark, i any

10. Number, date and !Ju:,u:: of is of Pasaport or travel document
beld, drte upto which it would continue in force and the countries
fur which it was endorszed

11. State briefly the clreumstances under which the (fassport or
travel documeznt has been lost, stolen or damage

12, In case of loss or theft attach & copy of the report in that re-
gard sent to the police

© B e e e ow

13. Particulars of child/children inciuded

Name Date of birth Male/Female
14. Address
Date
Signature of the applicant.
Place
N.B.—The applization shovld he ezcotnpanled by three coples of passport size
pholograpl:s.

Specimen signaiure.

ScasniLe [V

{See rule 6)
FORM OF GUARANTEE

x,"ji.%; oe executed on non judleia) stamp paper)

Whereas = ~— wife/son/daughter
i3 desirpus of proceeding aghroad

of ,
accompanted by his/her® -

1/we the undamlgned —— do hereby agree
and undertake jolntly and severslly o zf“vidn gsuitable maintenance for and pay.
the travelling expenses of the snid— - during the iod
he/she/they shull be anroad NG, in the event of my/our falling to provide or
cause to be grovided suoh nealnlensioce anl travelling expenses as aforesaid I/we

jointly and rever uily hemby agres ta pay to the President of India and his successors
in office avd assigo: (théreinaltes Lamxz ‘;m: Government of India™) all such costs
and expenses as may be lncurred by ibe i’.‘% reroment of India on the maintenance
and repatviation of ke sald~——r o wife/children in the event of .

hig/her/thelr repatria tmn to India.
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In the event of the said dying abroad, 1/we hereby
undertake and agree W relmburse to the Government of Indla all such costs and
expenses as may be wcurred tor her/ris/their burlal/cremation.

And it is herehy further agresd hy me/us jointly snd severally.--—

(I) That the Government of Tndia shall be at liberty to grant to the

said - - - such indulgence as it may think
proper without discharging or impairing my/our liabllity hereunder,
aad

(I1) thati the asuthonty to determune the costs. charges and expenses in such
.case referred to above sghall res! exclusively with the Government of
India and that it shull be bindiug on me/us and my/our heirs, execu-
tors, admindstrators, and lezzl representatives as a conlinuing guarantee
to nay such costs, charges and exvenses as may be determined by the
Government of India, without question

Signed by ths gunrantor. -— (1)
Address and
O —
Address —on the
day of———19
— Ir: the presence of:—
Flace of execution of guarantee
-
Address
{1i)
Address

*Here ingeri VI“ 1ames m“ wite and/or wife angd chl]dren if a joint passport is
tu be issued.

N.B.—This form must be accompanied by:—

(1)a Cerhﬁ(atu from the appropriate Hevenue Authority giving the value of
the im¥noveble pro m;ty in i{he possession. of the signatory/signatories,
or (ii) a certificate {from o bank giving the period during which the
sigratoryv/signuatories has/neve heen their c¢lient/clients, the amount at
his/hev/their credit at tue iime of his/her/their signing the arantee
and the period during this amount has been at his/her/their
eredit; or (iii) if the signatery/signatories has/have a regular fixed
income/incomes, a ce‘mmcate trom the head of his/her/their department,
firm, ete, giving his/her/{heir monthly income.

s

(2) Words /‘Phrases not suplicable in the fart chould not be reproduced in
- {he guarzntes,

(3) The wvalue of the non-Judicial tzmp paper will be as specified in the
Stsamn Act in fore in 2 Sfate when the Bond is executed.
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SOEIULE 'V
(5ee rula 1)

Schedule of fees payable in respect of applications for passports and travel
ooy mevts

1. No. Particulars of applicarion Scale of fees

<x) @) - @

I Qrdinary Passport . . . . ; . " . Rs. 15/~ '

2 Renewal of Ordinary Passnort . . . . . . Rs, 6/- for three years
or Rs. 2/~ per year or
part of a year.

3 Duplicate Passportin liew of the Ordfnary Passport which has been

lost, stolen or damaged . . . v . . Rs, 15'-

4 Emergency Certincate | . , . i . . . Rs, 3/-

5 Renewal of Em=risney Certifica . : . . . Re 1%

6 Duplicate Emergency Certificate in

ficate that has been lost, stolen o Rs. 3;-

7 Certificace of {denuty . : . . . . . Rs. 10/-

% Rencwal of Cartificate of [dentitv : . : ’ . Ras, 2/~ per year or part
of a year.

v Duplicaze Cerdtc e of Idgasis 1w ben of the Certificate of Identily

that has been ot stolen or demapged . s ; ; Rsg, 10~
10 Additiopel sadorasments on an Ordinery Passport, Emergency
Certificate, Certificate of Identit . . . Rs, 2/~

FORM OF DIPLCRATIC

k' { ‘ 7’5'(';‘ .": ‘:!}"“X.}
DIPLOM../’. EL P ASSPORT/OFFICTAT, PASSPORT/ORDINARY PASSPORT
Emblem

REFUELIC OF INDIA

(Inz.ce fremt cover)

Mmdd persion
These are to request and require {n h: Name of the President of ithe Republic

of Indig and =il those whora U y coucern to aliow the bearer to pass freely with- -
out let or hindrance, and 1o ¢ ‘ ny r her every assistance and proterction of
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= it 7,

which he or she may stand
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NG - - gav
ol st — = 19 :

&
By urder ui the Presiudent of the RHepublic of Inda

THis Passport econiains
32 pages

DIPLOMATIC PASEPOWT/OFFICIAL TAZSPORT 'ORDINARY PASSPORT

No. of Pasgport

Name of Bearer

Accompanied by his wife
(Matden name)

AND

Profession

Place and date of birth
Domicile

Height

Colour of cyes
Colour of hair . A
Visible distinguishing marks

.....................

i

...................

MDA

¢ HILDREN
NATIONAL STATUS

Lrescription

................................

.....

CHILDREN

Dete of Barth Male/Femele

...............

...............

............................
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(Fage 3)
PHOTOGRAYH OF BEARER
! PHOTO ’ | Signature of bearer
WIFE

} PHOTO k Signarure of wafe
1 i

{Page 4)
Countries for which this passport is velid
Unless renewed. the validity of fhis Passgourl explres on
issued at .. ... ...
Date .

(Page 5)
Heme address
Permanent address in India:
(Inciuding village or town, district anda Siate)
Name of Father/Hushand and his full address
(Including village or town. district ond Stafe)
OBSEEVATIONS
{(Page 6)
RENEWALS
{Pages 7 to 29

VisAS
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fPages 30 and 31
FOREIGN EXCHANGE FOR TRAVELLING EXPENSES

No catries to be madu on this page sxcept by an authorised dealer in toreign cxchange

 ——

‘ ' .
Date ' Country of trave! ‘ur fmouns jssucd or ] Stamp and signature
which exchange has been | refunded (Sterling or  of Authorised Dealer selling
sold | 1upee equivalent to | exchange.

[Zare f,i: or Re.)

‘ ¥
1 !

T e o 1o Py e e e e 4 et St Ty

| | i

NoTE: 1. The colour of the cover of the Diplomatic Passport booklet shall be
maroon with the words “Diplomatic Passuorl’ ingeribed on the front cover.

_Note: 2. The colour of the cover of the Cilicial passport booklet shall be grey
with the words “Cfficia! Pzssport” inscr’ed on the front cover.

NorE: 3. The coiour of the cover of tha (réinary passport booklet shall be deep
blue with the words “Ordinary Passport” inscribed on the front cover.

Scarpure VI
{See rule )
FORM OF EMERGENCY CERTIFICATE
EMERGENCY CERTIFICATE
No.
This is to certify thal. .. . . ... ... . i, has applied to me

for the grant of an Emergency Certificate and that 1 have no reason to doubt his/
her staternent.

Signature of passport authority
Seal
Date

{Page 2)
Deseription

(a) Profession .. L
(b) National Status .. . .... .

(¢) Father's/Husband's name .................ceen cons.

(d) Place and date of birth . ... ... vy w medEen
(e) Address in Imdia ........... .....

(f) Visible distingulehing marks, #f aro o
(g) Belght .....cc.onnigiiace PR

(h) Colour of halr ...
(i) Colour of eyes ... ........ ..... . :
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e A e Smmrogr T - .- o —r St-—g
Paps )]
N0,
The holder is accompunied by a childs ... tchildren whose particulars

are given below:
Particulars of child/children.

S_' e Name  ule of dirth Sex
| R
A
3
C T
i - Photograph of holder
‘ ? Signature of holder
| |
:'c‘\,tfv, 4
No
This cerﬂﬁcate is cul) valid far Joummey 0., . ..o0 il i ireeieees
via.... ‘
Unless renewcd. "h va‘idit'\, rf ftv hasie expires on ... ...... .. ... N s e
Renewed up to AR <A i o .
Issued &t ..o e
Date ............... e e .

N.B.—The possession of this | 'J‘” penoy Certificate does not exempt the holder
rom complimnce wiih any immigraion w‘gulatiom. in force in the country of

destination or from the necessity of o 2ing a visa when req
SCARDULE VI
(Sea cule 9)
" FORM OF CERTITCATE OF IDENTITY )
' {Front cover)
GOVERNMENT OF INDIA
barrtem)
CERTIF ';;.,f-, " OF IDENTITY

{Ingide xoal cover)
Hind: vevsion
IDENTITY J“RTIFICATE

This oertxﬂcnte is issued for the s nurpose of provid the holder with
identity papers in lieu.of & Astional proasgort, It is without prejudice to and in no
way affects the natiznel status of the o Jor. If the holder obtains a national pass-

port this certificaie ceaws to e vaod urg must be surrendereq to the neareut

Passport ALthmi“v In mdis cr an Indlan Llsslen or Post outside India,
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= —— e e— - N —— —
- B T = e e — =

This certificate [s valid {for travel v¢ Countries mentioned at page b and its
validity expires on ................. .. o

(Slgnature and seal of Passport
authority)

Place. ...... .o oo ceeei Date

.................

This Certificate < llexsiity
containg 13 pages
CERTIFICATE OF [DENTITY
INTITA
No. of Certificata of Tdeafsty .
Name of holder
Nationality o1 origiu

No

Persopal Daescription
Profesglon 0 0 csssssieeise sesca
Dute of birth
Piace of birth s ¢
Name ¢f father hushand
Natue of mother
Height
Colour of hair

Colour ot eyes

No.

Visinle distinguishing marks ...
Prerent ocrupation.

l.ast permanent address

abroad !

Pretent addres-

No.

'The hola ° ceovipanied by a oot .. ,children whose partaculary are
given below &1 8

-
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Psrticalars of Children

Name Date of birth Sex

EE 5 TEET o e i s nie ot R S S o o
-
4.
8.
Signature of hulder
e e
¥Pl“?f&..‘*'?E:;f‘-::,;:‘Efa‘,-a\_,,;ﬁr,.i OF HQLDER
|
(Page 5)
No.
ENDORSEMTNTS
{Pages 6 and 7)
No
RENEWALS

reges B to 13)

3

VISAS

[No. F. V1/401/26/87-Vol. 11.]
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